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dropped punitive action an any case or permitted com
pounding of the offence; and

(f) if so, the details thereof and the reasons there
for?

THE M IN IS TE R  OF FIN ANCE (SHRI P. 
CHIDAMBARAM) : (a) and (b) Section 113(1) of the 
Companies Act, 1956 provides that every company shall 
deliver Certificates of shares, debentures or debenture 
stocks to the transferee within two months after the 
application for registration of transfer of such shares, 
debentures and debenture stocks.

The Company Law Board may, however, on an ap
plication being made to it in this behalf by the Company, 
extend this time limit to a further period not exceeding 
nine months in case of debentures and debenture stocks 
if it is satisfied that it is not possible for the company 
to deliver such certificates within the said period.

Section 113(2) provides that if default is made in 
compiling with sub-section (1 ), the company and every 
o ffice r of the com pany who is in de fau lt sha ll be 
punishable with fine which may extend to Rs. 500/- for 
every day during which the default continues.

(c) to (f) The information is being collected and will 
be laid on the Table ot the House.

Deposit of Funds by PSUs
3560. SHRI ISWAR PRASANNA HA2ARIKA : Will the 

Minister of INDUSTRY be pleased to state :

(a) whether the Central Public Sector Undertakings 
are required to bank with and deposit their funds, if any, 
only in the nationalised banks;

(b) if so, whether there has been a change of the

policy in recent years permitting Public Sector Undertak
ings to deal in the financial matters with private sector 
and foreign banks; and

(c) if so, the date from which such changes have 
been made effective and the reasons therefor?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) to (c) According to' the existing instructions 
dated 3.1 .92 the public en te rp rises  can undertake 
normal banking transactions with any bank of their choice. 
However, for deposit of the ir surplus funds, as per 
instructions dated 14.12.94, the PSUs are permitted to 
deposit with any scheduled commercial bank incorporated 
in India subject to their fulfilling certain conditions. The 
changes were effected in order to avoid instances of 
misuse of funds.

Leather Industry
3561. SHRI MURALIDHAR JENA : Will the Minister 

of INDUSTRY be pleased to state :

(a) whether any scheme has been form ulated to 
improve and develop the leather industry and make it 
internationally competitive; and

(b) if so, the details of the international agencies 
assisting in our leather sector and the nature of assis
tance being provided by them?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) ; (a) F or the integrated development of the 
leather industry in India, a comprehensive scheme titled 
‘National Leather Development Program m e’ has been 
drawn up by the M inistry of Industry and is being 
implemented with the assistance received from United 
Nations Development Programme (UNDP).

(b) A statement is attached.

STATEMENT
Under the National Leather Development Programme international collaborations have been established and

implemented in the following areas :

SI. Name of the Indian Name of the Foreign Subject
No. Institution Agency

0 1 . Footwear Design and 1 . Melbourne College of Footwear Technology
Development Institute Textiles, Australia
Noida (UP).

2 . Bally International, 
Switzerland

Establishment of Inter
national standard 
Testing Centre.
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SI. Name of the Indian Name of the Foreign Subject
No. Institution Agency

3. Atom-Vicam, Vienna. Computer Aided Design 
in Footwear.

4. Textile Institute, U.K. Footwear Technology.

0 2 . Central Leather Research 1 . Optimer Hungary Foot Measurement for
Institute, Madras development of standard 

feet size for Indians.

2 . SATRA, UK International Standard 
Testing Centre.

3. British Leather Improvement of Harness
Federation, UK Leather Processing.

4. AFPIC, France

leather garments and leather

Upgraded training courses 
in manufacture of footwear

goods.

03. Council for Leather McKinsey & Co. USA Marketing & image
Exports building of Indian Leather 

Products in USA.

04. Prototype Development 
& Training Centre of 
National Small Industries 
Corpn. (NSIC), Madras

Bruggi. Italy Development of Prototypes 
ot machines for making 
unit soles.

05. Central Footwear & 
Training Centres, 
Madras and Agra.

Textile Institute, UK Upgraded Training Course 
in Footwear Technology.

H.R.A. to Employees of PSUs
3562. SHRI BACHI SINGH RAWAT ‘BACHDA’ : Will 

the Minister of INDUSTRY be pleased to state :

(a) whether the Governm ent have fram ed rules/ 
guidelines for the entitlement of H.R.A. to the employ
ees of Public Sector Undertakings esfablished by an Act 
of Parliament;

(b) if so, the details thereof;

(c) whether such rules/guidelines are applicable to 
all Public Sector Undertakings;

(d) whether such rules confer power to the Public 
Sector Undertakings to make them effective retrospec
tively;

(e) if so, w hat is the  H .R .A . lim its  fo r the

employees of Public Sector Undertakings;

(f) whether sharing of Government accommodation 
debars employees of PSUs from entitlement of H.R.A.; 
and

(g) if so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) to (g) As per the present policy, HRA could 
be paid by all the Public Sector Undertakings to their 
employees at all levels as per the following rates. These 
rates were approved by the Govt, alongwith pay revisions 
effective from 1.1.1987 for the executives of Public Sector 
Undertakings :

Delhi, Bombay ..4.. 30% of basic pay

Other ‘A’ class cities ... 25% of basic pay

B1 , B2 class cities ....15% of basic pay


